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Notice is hereby given that the Hon’ble National Company Law Tribunal, Mumbai Bench has ordered the
commencement of liquidation of the Great Unison Contractors India Private Limited on January 23, 2020
(Order received on February 10, 2020)

The stakeholders of Great Unison Contractors India Private Limited are hereby called upon to submit
claims with proof on or before March 11, 2020, to the liquidator at the address mentioned against item 10.

The financial creditors shall submit their proof of claims by electronic means only. All other stakeholders may
submit the proof of claims in person, by post or by electronic means.

Dipti M
Liquidator ~

Date and Place: February 14, 2020, Mumbai
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